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long ago from the state Government of 
West Bengal regarding freight equalisa-
tion of raw cotton. The matter was referred 
to the Planning Commission. The Plan-
ning Conunission set up an inter-Minis-
te;'ial Group to examine this question. 
The Group has come to the conclusion 
that any scheme for freight equalisation 
for raw cotton would be inadvisable. The 
Government have accepted this recom-
mendation. 

Provision of Appeal to the Court 
Martials in Anned Forces 

4706. SHRI D. B. CHAi~DRE 
GOWDA: Will the Minister of 
DEFENCE be pleased to !ltate : 

(a) whether the court martials held in 
the Armed Forces have the provision. of 
appeal and written judgements; 

(b) whether the British Army and,other" 
Armies in the world have one righ t of (ijrect 
appeal to the High Court; a,:ld 

\c) iho, whether there is any provision 
for verbatim record of evidence and 
written judgement? 

THE MINISTER OF DEFENCE 
(.SHRI JAGJ;IWAN RAM) : (a) to (c). 
Under the Army Act, 1950 and the Air 
Force Ac~, 1950, there is a righ t of appeal 
against the finding/sentence of a Comt 
Martial to the confirming officer/authority, 
and after confirmation to the authority 
superior to the confirming officer/autho-
rit)'. There is no provision of appeal 
against the decision of a Court Martial, 
under the Navy Act, 1957. However, all 
proceedings of the trial by Courts-l\fartial 
convened under the Navy Act, 1957 are 
reviewed by the Judge Advocate General 
ofthc Navy on his own with a view to see 
that there is no illegality or irregularity in 
the proceedings which could have occa-
sioned a failure of justice. 

There is no provision in the Army, Navy 
and Air Porce Acts for a written judge-
ment a~ in the case (If tllc ordinary civil/ 
criminal courts. 

• Thrr'~ i~ no rigllt of ;qJPr:al ill l]", High 
(.,) I,· t ,,~aill,t the v<Ttllet of i!. Court 1\1,,1'-
tial acr;')l'di u r.:; t'l thl: (:n(lI'S (d' Hdt:linJ 

C'litc(l -'.'t '.t··, alld C:m;lria. However, 
tb."·j·f· '''-\I~l..; CdltrL-),L,.: (ial "lJ'n':d Court 
e3t<liJ iishcd in Britain by tt{c COllrts-
l'vLlnial ~"\[l;)cal) Act, '951, for the pur-
poge of h'~aring appeals from Army 

. N aV)l and Air-force Courts~MartiaJ. ..' 

As per procedure laid down under the 
Army, Navy and Air Force Acts and the 
Rules framed thereunder, the proceedings 
of a Court Martial are taken down in a 
narrative form and also verbatim where 
considered necessary. 
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